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CENf~L A~UNIS;TAATIVETRI~L, ALLA.rAf1.\DBENQi.
ALIJ\H\BAD.

DPLT EDThiS the 3rd Day of December, 1996.

Hontble Mr T.L.Verma. JM.
}!~~~~!'!.~!:~Q.!~.!~~~~~L~·!

• •• •
ORIGIW.LAPPUCATIONNO: 37 Of 1996.

Harsh Narayan Shukla son of Late Sri-

UmaShanke., Resident of village: Mangauri,

post office: Baghari, Qistrict: Basti.

C/A.Sri R.p.Singh. - - - - - Applicant.'

versus

I.Union of India through the secreta ay, Ri_JQ

Ministey of Railways, Rail Bhawan, NewDelhi .

2 .The ~ner~1 Manager (p) ,N.E.RailwayTHeadquarters,

Gorakhpur.

,.

3. The Chief of Administrative Officer, (Constructidi,

N.E.Railway, Gorakhpur.

4. Divisional Railway Manager(p) N.E'.Railway,

Varanasi •.

5. Inspect or of Workst N.E.Railway,

padrauna and Basti Railway -

Station.
•• - Respondents .'

ct«, Sri p.M3thur.
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Q. a Ii. Eo B(Ora 1)

(By Hon. Mr. T. L. Verma, Wember-J)

The app Hcant in this O.A. seeks a direction

to the respondents to enter his name in the Casual

Labour R<;>ryister'and to engage him in preference to

the junirs and outsiders and also to consider him for

re-engagement in preference to the juniors and for

reaularisation in accordance with the seniority in

the Casual labour Register.

2.. Pr on the averments made in the O.A.,

it appears that the app li ca ot. claims to have worked ',i-

as Casual labour frQn 1.9.1973 to 31.3.1974 for

212 days continuously. The further case Of the

applicant is that he learnt that. those Casua 1

Labourers who wer':? nis-enqaqed in 1974 are being

considered for re-engagement. In response to the

aforementioned information, the applicant submitted

an application on 31.1.1991, for his re-engage~ent.

When t~e applicant was not given re-engagement in
response to the application, submitted by him, he

sub-n i.t.t.ed a representation on 11.8.1995 addressed

to the Respondent No.2 for hi.s re-enqagernent and

reaularisation. This was follo,.!ed by reminder dated..'

4.9.1995. It is stated that the representation

submitted by the applicant failed to yei.d any result.

Hence, this application for the relief as mentioned

above.
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3 • The a pp li.cant, a dID i.t te d ly wa 5 :jis-engaged

on 3.1.3.1974. The first representation for re-

engagement, as averred in the O.A. wa S submit ted

on 11.8.1.995. The app licant, thus. did not ta ke any

step to enfiorce his claim, if any, for. 21. long years .
.

The case of the applicant, thus, is prima-facie

barred by limitation. There is no materia 1 before us

to show that the respondents had in fact, invited

app l:ications fr<:>mCa sua 1 Ie boure r s dis-engaged prior

to 1974 for thei.r re-engagement. as may pr ovLde the

fresh cause of action for t.he appl~ant for filing

this application. There has thus, been.all inordinate

de la y on the part of the app licant in taking steps .~

for v Lndd c't inq his claim, If an v , He cannot, t;herefore.
- 14,~·

!9 a 1lowed to aq i.tate Aafter such a long time ..

4. It may not be out of place to msnt ton hare

that in the year 1987, the Railway Board had issued

instructions to the concerned Railway Auttorities

to invite applications frQn such Casual Labourers,

wh0 had been dis -engaged pr i.ot to 1981 and after

examining t he i.r cases, the names of such of them

who.after verification, are found to have worked

pr tor to that date _ be inc Iude d in the Supp lementary

Casual l..abOl.lr Register. The app Li.carrt does not appear

to have availed that opportunity by filing an

application withi.n the stipulated period and get his

nome inc luded in the Supp Isment.ar-v Live Casua 1 labQur

Register.
a a 4· •• •••• l6;
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5. In the circumstances as discussed above

we fi.nd t.hat the c Ia im of the app l.icant has becone

st a Ie and the same therefore t i.s barred by

H.mitation. This application therefore, is

dismissed in limini.

It~
M?mber-J

(pandey)
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